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MADIYA PRADESH AGT

’ ‘ \ | No. 46 of 1973 '
TIIE MADIIYA PRADESII U]‘CIlARIJ(A,"PRA_S!\VIKA,
; SANAL UPCHARIKA-PRASAVIKA TATIHA SWASTIIYA )
- PARIDARSHAK REGISTRIKARAN ADITINIYAM, 1972
TARLYE OF CONTENTS
" i Scc.tious -
- I. Short titIc,'cxlent and cpnnncx;cen‘:cut.
~ 2. i)cﬁnitions. |
3. Iucorporation of Nurses Registration Council,
1. Constilation of Council.
L ; ho Pvesident anul Vicc-l.'l'csidém‘b[ ‘tlie Coureil

6. 'Motde of élection,

7. Term of oflice of ¥Vice-President and .l'\/Icmbcrs of
" Council, : :
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v 6. (1) An clection under clauses (1), (i), (j) and (k) of sui. Moo of
section (1) of scction 4 shall be conducted by the Council and election.
an_clection nuider clases {g), (1) and () of sub-scction (1) of
section 4 shall be couducted by the bodies relerred do therein

in the prescribed manner, .

(2) If any of the bodies referred o in clauses (i), (Iy and

(m) of sub-scction (1} of section 4 docs not, by suclt date as may

be prescribed, clect a person to be a wember of the Council, the

State Govarnment shall, by order in wriling, appoint (o (he

vacancy a person quidified [or clection thereto; and the person

- 80 appainted shall Le deemed to be o member of thic Council as
if lie hiad been duly clected by the said body.

(8) Where any dispute arises regarding any clection to the
Connctl, it shall he relerted to the Stale Government within
sich period.as may be prescribed aud the decision of the Siate

’

Goverument thereon shall be final,

7. (1) The Vice-Prestdent shali hold office for a term of Tern of ofiice of
one calendar year. ‘ DT Vice-restdent ,
= aed Membiers ol
(2) Every mamher of the Council other than an ex-ollicio Council,
mernier sl:alrhnhl oflice Tor a term ol three years from e date,
his efection or nontination is notified in the Gazette under sub-

“section (2) of section 4 . . ‘ :

Provided that nowwithstanding the expiry ol his terin, such
member shall continue to hold oflice until the election ar selec-
{i¢n, as the case may be, of his successor is duly notified in the
Gazetie. ' : ' '

8. (1} An clecied o nominaled member may at any lime, Casual vacancies.
resinn bis memhership by tendering his resignation in, writing :
under his hand to the President, and his seat shall thereupon
become vacant, '

(2) An elected ar nominated member shall be deemed to
have vacated his seat if—

(i) hie is absent without exruse sullicient in the opinjon
of the Council, from three consccutive Orcdinary
meetings, of the Council ; or o

»+ (i) he is absent ont of India for a period exceeding six
canscattive months ; or : ‘

(iii) is name is removed [fom the State Register under i
section 17,

(8) 1f any question, dispute or donbt avises whether a
vitcancy has ocanrred under subsection {2). it shall be deciled L

by the Stale Government and jts decision shall be final,

(1) A casual vacancy in the Coancil shall be fitled by elec.
tion or nontination, as the ease may be, and the person elected
or nominated to [l 1he vacancy shall hold ollice for the uu-
expired term of his predecessor.
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MADIIYA PRADESH ACT
N No. 46 of 1973

'THE-]\IAI)H\'A URADESIT UPCITARIKA, PRASAVIKA,
SALIAL UPCHARTKA-PRASAVIKA TATIIA SWASTUYA
PARIDARSIIAK REGISTRIKARAN ADI-UNIYA]\I, 1972

[l{ccciv;:d the assent of the President on the Gth No

published in the * Madliya Printesh Gazetre®=
15th November 1973.]

vember Tgya, assend irst
{Extraordmary) dated (he

An Act wo consolidite  the liws rcia'ling. to  registration of
Nurses, Midwisves, Auxiliary NurseMidwives s Ticatily
Visitors in Madliya Pradest and to make provision for (e
constitution of {he Nurses Registration Council for the
State aud for matters comccted therewicl, '

Be it cnacted by the Madhya Peadesh Legislatire in (e

 Pwentythird Year of the Republic of Iudia as follows:— '

PART I-PRELIMINARY
L. (1) This Act may be called thé Madhya Pradesh Up-Short e,
clrarika, Prasavika,  Saliaj Upcharika-Prasavika Tatlva and connnence-
Suznihya Paridarshak Registration Adhiniyam, 1972, ment.:
2. In this Act, unless the context otherwise requires,—

(3) It shall come inta force on such date as the State Goy-

ernment may, by notification, appoint,

2 I this Adt, unless the coutext otherwise requires,—~  Defiilijon.

Ci (2) “Council” means the Madhya Pradesh Nuvsses Regis-

teation Council. established under section 3;

(b) "Nurse” includes a male nurse ;

(c) “recognised qualification” means any of the qualilica-
Livus indiled in the Schedule to the Indian Nurs-
ing Council Act, 1947 (No. 48 of 1917);

(d) “State register” menns @ register maintained  under
section’ (4 amd expressions “registered” and “regis
tration™ slhall be construed accordingly,

PART I~THE MADHYA PRADESH NURSES

' REGISTRATION COUNCIL '
. (1) The Statc Government  shall, as soon as may be, ticorporation  of
es «blisl, by a notification, a Nurses Repistration Councif witl Nirses  Registrae
cllect from such date s may be specified thereir, . liv Couieil,

(2) The Councit shall be g body corporate by the name
of the Madhya Pradesh Nyrses Registration Couneil and shall
have perpetual succession aml a common seal with power 1o

subject 19 the provisions made under (his Act, to transler any
praperty held by it ang 1o contract and do all other things

neeessary for the prposes of jts constitution  and majy suc or
be sued in its corporate’ name, :
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4. (1) The Council shall consist of the i y
: ¢ following mcm-
of Councll. bers, namely:— ket

(&) The Director of Ilealth Services, Madiya Pradesh—
ex-officio ;

{LY Two Superintendents  of Hospitals  approved  and
recognised by the Council under section 24 nouti-
nated by the State Government by rotalion ;

(¢} The Assistant Dircctor of Ilealth Services (Nursing)
and in the event of the said oflice being vacaul,
the Superintendent, Nursing Services—ex-ollicio ;

(d) The Principal, College of Nuring, Indore—ex-olliclo;

(¢) 'Two Matrons from Medical College Ilospitals nowmi-
nated by the State Government by rotatiou ;

() "Two Sister tulors of Schools of Nursiug in Madhya .
Pradeslt nomivated Dy the $tate Goverpneut by
rotation ; .

(g) One nurse clected by the Madbya Prodesh Branch of
trained Nurses Association [rom  amongst - the
registered nurses residing in Madhya Pradesh

(b) Three nurses elected by registered nurses other than
those wlho. are members ol the Madliya Pradesh
Board of Trained Nurses Associalion [rom
amoungst themselves of whom one shall be male
nurse ; , ,

(i) One midwile elected by registcred midwives tiom -
amongst themselves ;-

(j) Ome auxiliary nursemidwile clected by registered
auxiliaiy nurseamidwives fromm  amongst  thein-
selves; ' S

(k) One health visitor elected by vegistered health visi-

. tors [vom amongst themselves; :

(I) One member clected by the Madhya Pradesh Branch
of the Red Cross Socicty Irom amongst its men-
bers residineg in Madlya Pradesh.;

(m) One mewmber elected by Mid-India Board of Exami-
ners from amongst its nrembers:

Provided that ne person shiall at the sune time serve as
a member in more than one capacity.

(2) The name of every person elected or noininated

noder sub-section (1) shall be notified in the Gazette.
Pronident and 5. (1) The Director of IIealth Services, Madhya I'raddd,

Vieerestdent of ¢hall be ex-officio President of the Council.
the Counctl i .
(2) The Vice-President of the Council shall be clected by

(lie members of tht Council from amougst themsclves.
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v 6. (1) An clection under clanses (h), (i), (j) and (k) of swis. Mods ot
section (1) of scction 4 shall be conducted by the Conucil and eection,

an clection unider clanses (g), (1) and (m) of sub-section (1) of
scction 4 shall be condncted by the bodies relerved to thercin
in tie prescribed manner. :

(2) I any of the bodies referred to in clauses {z), (1y and
(m} of sub-scction (1} of section 4 does not, by such date as may
be prescribed, electa person to be 2 member of the Council, the

© Stale Government shall, by orter in writing, appoint to the

vacancy a person qurildified for election thercto; and the person

- 50 appointed shall Le deemed to be a membey of the Coundil s
i{ hie had heeu duly elected by the said body, '

* (8) Where uny dispute arises regarding any clection o Lhe
Counail, it shall be velevred o the State Governmenl within
such period.as may be prescribed and the decision of the State
Government theveon shall be fnl,

7. (1) The Vice-Presilent shall hold oflice for 2 termt of Tery of office ol

one calendar year. . Lo
- .

mcember shall okl ollice for a term of t[u'cc years from the date,
his election or nemination is notified in the Gazette under sul-

“section (2) of section 4: ‘

Provided that netwithstanding the expiry of his Lern, such
member shall coutinne to hold office wntil the election or sefee
(ion, as the case may be, ol his successor is duly notified in the
Gazelle, : ) :

8. (1) An clecied or nominated member may at any time,
resipn his membership by tendering his vesignation in wriling
under his hand o the President, and his seat shall therenpon
become vacant, ‘

(2) An elected or nominated member shall Le deemed (o
have vacated his seat if—

" (i) hie is absent without excuse sufficicnt in the opinion
ol the Council, {rom three conscautive ardinary
meetings, of the Council ; or

« (ii) he is absent out of India for a period excecding six
conscentive months ; or .

(i) is name s removed [fom the State Register under
section |7, :

(3) 1f any question, dispute or doubt arises whether i
vacancy has ocarrred under sulwsection (2), it slall be decided

by the State Governnmient and its decision shiall be final.

(1) A casual vacaiey in the Couancil shall be Giled by elee-
tion or nomiuation, as the case may be, aud the persan eleeted
or nominated fo Gl the vacey shatl hold oflice {or the nn-
expired term of his predecessor, ‘

Vice-President
. oL and Members of
2) Jivery membher of the Council other than an ex-ollicio Coneil.

)

vacancies.

¥
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Leave of absenca

‘to miembers.

Meelings of ihe
Council.

Yacancy not to

invalidale pro-
ceedlngs, elo.

Payment of
asllowances to Vre-
sidenl, Vice-I’resi-
dent and mem
bers ol Council.

Registrar and -
olher officers.

9. The Council may perniit any wember o absent himsetl
Arom the meetings of the Couucil for auy period not exceeding
six months.

10. (1) The Council shall mect at least once in each year
at such time and place as may be appointed by the Council.

(2) Five members of the Council shall form a quorum anl -

all acts of the Council shall be. decided by the majority of the

uembers present and voting.  In the case ol an erjuality of votes,

the peison presiding shall have a casting vole,

1. No act of the Council shall be invalid merely by
reason ol

() any vacaney in, or defect in the constitution of the
Council ; or -

() any delect in the clection or nomination of a person
acting’as a member thercof ; or :

(c) any irrcgularity in its procedure not aflecting  the
merits of the case, S

12, There shall be paid Lo the President, Vice-President
aml members of the Council, such allowances for attending
meetings as the Council may, by regulations, deterinisne. '

-

PART IlLI-REGISTRATION

- -‘"‘1‘

18 (1) The Council shall appoint a Registrar who shall
also act as Secretary of the Council.

(Z) The Gouncil shall appoint a Treasurer who shall exer-

cise penceral control over the funds of the Council ; -

Providedt that pending the appointiment of a "reasurer, (he
Registrar may, if so reqoired by the Council, act as Treasuver
for a period not exceeding onc year.

(3) Thie Council may coploy such other perions as it may
deem necessary to carry out the purposes ol the Act.

Vv (1) The qualifications, the conditions of appointment and
service and scale of pay as respects the Registrar and the ‘I
swrer shall be sucly as miay be preseribed and as respects the other
empluyees shall he such “as the Council may, with the previovs
sanction of the State Govermment deternine.

(5) The Council shall recprive amd take Trom the Repistrar,

LRy . |
Preasurer or from any ather employee sucl: security farv the due,

performance of his duties as the Counril deewss necessiLy.

(6) The Registrar, the "Treasurer and other employees ap-
painted by the Conncil usuler 1his section shal he deemed 1o he
preblic servants within the meaning of section 210 of the Indian
Penal Code, 1860 (45 of 1860). C
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{e) all records and papers velonging fo the r:mmca-'.;,,»\ —_—
Board referred to in clause (a) shall ves! in \ C

and be transferred {o the Council eslablished © K
under section 3, _ . N
Repeal. 36, Ag from the date speci.ﬁed for the establishment of »
he Council under sub-section (1) of section 3, the Ceniral
Proviuces aind Berar Nurses Registration Act, 1936 (No. 23
ol 1936), and the Madhya Pradesh Statulory Bodies (Re-
gional Conslititiun) Acl, 1956 (No. 17 of 1956), iu =0 Jar as
it relates {o the said Act, the Madhya Bharat Dais Repistra- -
fion Act, 1953 (Na. 22 of 1953), and the Madhya Bharat
Nurses, Midwives and Heallli Visitors Registralion Acl, 1955
(No. 2 of 1955), shall stand repealed.
i ‘ ' ' _
1 \“
, e
l .
: \
i
;

frrdergy, TEor ar dwa QU TEINEY, §T0 @O aE SRR, W
uba aar wofso—iszs.
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y Health Visitors Council and e Muslhya
Bliaral Dais. Registralion  Board  shall
sland dissalved ;

(h) all assels mud liabililies of the Councils/
- Board referred Ly i clause (a) shall
belong ta and be decmed (o be e assols
aud liabilities of the Counci eslablished

tnider section 3 ; '

(¢) all such registered nurses, midwives, auxiliary
nurse-midwives, health visitors and dais regis-
tered under any of the Acls, repealed nder
scection 36 and possessing recogrnised qualilica.
Lions on the commencement of this Act, shiall be
decmed to be enrofled as registered nurse, mid-
wile, auxiltary nurse-midwile or healll visilor,
as Lhe case mnay be, in the Slale Register under
this Act:

(d) all employees belonging to 6r under lhe conirol of
the Councils/Board referred fo in clause (a)
. immediately before the date aforesaid shall be
deemed to be e cmployees of the Council vsig-
blishetl under seetiof 3 and  shall, until other
provision is made in accordance witl the provi-
sions of 1his Act, receive salary and allowances
. and be subjeet to conditions of service {o which
they were enlitled or subject innnedialely helore

such date: ‘

Provided thal il shall pe competeal Lo the Coneil,
schjecl lo tie previous sanclion ol the Stale
Coverament, (o discontinne {[e service of any
ctipltoyee, who in its opinion, is nol necessary
nrsittlable Lo the requirement ol i Conneit
sller viving such employee snch nolice as is
reguived to be miven by {he fernis af hig criploy-

. ment and every such employee shall he enlitled
to such leave, pension, providen! fund o pra
[uily a5 he would have been enlilled Lo take or
receive on being invalidated oyl of service as if

the CounciliBoard in the employ of which he

was had not ceased to exjst:

Provided Turther that if e lerns of ciployinen! of

such employee do nof contain any such requice-.

i ment, le shall, if he has put in more thao one
‘ vear's continuous service in e Council/Board
be eulilted lo recover from (he Council esta-
blished under s=ction 3 by way of eompensation

a surn equal to his exisling pay and allowances
" for one month; ‘

¢

[ S
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Information to be

furnished by
Council and pub-
leation thereof.

Power to sunke
ritles,

Pewer to Make
regulalion.

32.

The Council shall furnish such reports, copics ¢
ils minples, abslracls of ils accounls, and other

inlormia-

lion lo the Slate Govermuent as the State Government may

prescribe.

33,

(1) The Slale Govérmnenl may, make rales lo

carry oul the purposes of this Act.

{2) Al rules made under this scetion shiall be laid
vit the table of the Assembly,

Y34,

grenerality
for—

The Council mav, with the previaus snuclion 2f
the State Government and subject lo rules
scelion 33,
purposes of this  Acl. and,

) sidde  uvader
make regulaliens generatly Lo carcy oul {he
withoul  prejudice v the

of this power, such regulations may provide

(a) the management of the property of the Council

and the maintenance . and
accounts ;

audil * o ils

e (b) the summoning and holding of mectings of {he

Consequetice e
enstire on eslab-
lisiiment of Coun-
cil under seclion
3.

(c)lihe resignation of members of the Council

Council, the times and places where such
meetings are to be lield, the conduel —9f
business thereat '

3

L]

(d) the powers and dutics of the President  and

e VicePresident

» .- -

{e) the mode of appoinlinent of Comnitices,  the

summoning and halding of meclings, and
“othe  conducl of M1siness of  such
+ N B
Commillees : - -

-\l‘,.f/(f)- tlie tetwre of ofiice, and the pawers and duties

Ctand olher condilions of servieer ol the
Registear and other ollicers and  sorvanis
ol the Couneil ; ‘

(g) '1he jlar{iculﬁl's to be slaled, and the !.'ll'lh'Ji- of

qualifications {o he givin i

Lpplication
for registration puder [his Aed

() the form in which Slale regisler. 3hall be

mainlained

(1) any maller for which under (his Act prova;iou

may be made by regulations.

35. As Irom dafe specificd for the eslablishiment of

the Councii in the notificalion under
seelion 3,
Ilmnely 1—

the following conscquences  shall elisue,

{a) the Mahakoshal Nurses- Registration Council,

the Madhya Bharal Nurses, Midwives and

sub-scelion (1)
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bl S o) wilfully akes Or Causes {o he made any lasie 1
. represcentalion in any maller relatiog o {he

regisler or cerlificaly jssued tnder {he pro-
visions of this Act; ‘

shall, un conviclion, ho punished  wifl fine which niay
exlend o Rs. 250 for the first offence and for any subsequent
offence wilh fine which may extend {o Rs. 500 o with simple

imprisonment for 4 term which may exten to six months

or with hot)s,

28. Any person wlo, ho| being a registered nurse,
midwife, auxiliary norse-midwife or heallh visitor, {akes
ot tises {lie name of tille of iregistered iwrse,  midwile,
auxiliary lisrse-midwile or heal{l visilot, or uses any name,
{itle, tdescriplion, rreseribed uniforn, object or sign-baard
with {he infentioy thal il may pe believed, or will {he

<~ laowledge that it is likely to be believed that such person

Is a repislered nurse, midwile, auxiliary nurse-niidwife or

health visilor shall, on conviclion, be punished witi, e
which exiend to Rs. 100 for the first offence and for any
subscquent offence wilj; fine wlilch mmay exlend to Rs. 200
“or-with simple imprisoirment for 4 lerm which may exlend
to three months or it bolh. '

29. (1) No court shall {ake cogn'izancc; of an olence
pultishable under {fjs Acl, exéept . upon complaint i
-wriling made by the Regisirar or any olher officer authoris.

“ed oy {he Council iy, this behall by general or special

wrder.

(2) No court iferior 'to {hat ol a magistrale of ﬁrs[
class shal] try any offence punishable under lhjs Acl.

30. N sujt, proseculion or other legal proceeding
‘shall lie against the Stale Government, {he Couneil or any
~commillee lhereof, oy any oficer or servant of the Govern.

ment or the Council [or anylhing which is iy good [aill

done or intended tv be done under this Act.

3. I ay any time it appears to the Slate Govern-
ment that the Councii has failed {o exercise or has exceed-
“ed ar abused any of lie powers conferred upon i by or
under his Acl, oy has failed 15 perlorm any of the duties
conferrad upop jt hy or under this Act, the State Govers.
mencmay, il if considers syel [ailure, oxcess or abuse (o be
of a serious characler, nulify the parlicularg tereol {o (e
Cotneil, and iI the Council [ails {g remedy such [ailure,
excess or ahuse within snel; lime as the Siate Govermment
Tmiy fix in this behatf, the State Government may dissolve
the Conncil and canse all or any ol the pawers an
dulies of e Couneil 1y he esercised and perfarined by sueh
Person and for such period not exceedlng two years as it
may think fil and shyll take steps to bring inlo cxistence o
new Council,

Pcnalty for - it
law(ul
asstmpllon of
lille ol registered
nurse, midwile,
auxilary  nurse-
midwife op liealth
visitor.

Conizance of
olfence.

Prolection of
aclion {akdn in
gzood failh.

Control by State
Government,



-

———

LR L R SN
. T .

3678 : W Warta, FRAs 15 aAT 1973 C .

(3) No schuol, liwspital or other inslililion which is
tol approved anil reeagiised uniber this seclion sholl issug
to any person a cerlificale oc-enter {he name of any ¢..son
in any document purporting lo show that sucht person is
qualificd by reason of his having passed any examinalion
or undergone any course of Lrainitiy Lo praclise as a nuarse,
niidwile, auxiliary nurse-midwile or liealth visilor, unless
his nante is registered or enlered in the list under  this
Act,

(4) Any person who conlravenices e provisions of
~ sulesection (3) shall, on conviclion, be punished with fine
wliicli may extend to Rs. 500.

(5) Where a person conunilling an offence muder Lhis
seclion is a company or other body carporale or an
associalian of persons  (whetler inicorporaled or not),
every person who at lhe time of {lie  commission I lhe
offence was a direclor, manager, secrelary, agenl or other
oflicer or person concerned will the raageinent thereof
shall, unless lie proves lhat the ollence was comilied
withoul his knowledge or consent, be deemed to be guilty
of such ofletice, T

- Appeal  agalnst .25, Any person aggrieved by lhe refusal  of  the
refusal to recog- Council lo approve and recognise any inslitulion as -
nise fnstltutlon.  competent to train nurses; midwives, auxiliary nuese.

midwives or liealth visitors nay appeal, within thiree
monthis from the dale of such refusal, to ihe Slale Govern-
ment against such order of refusal. The decision ol » the-
Siate Government, on any such appeal, shall he final.

PART V—MISCELLANEOUS

Remtoval ol naimes ‘96, Every Regislrar of Births and  Dealhs  who
I’L"é’c‘e ;?Eéscf:lfh on receives totice ol he dealh of any person whose name he
. knows to be or has reason to belive is culered i ay
regisler, shatl forthwilh transmil by post Lo the Councit a
certificate or regisiralion of such deatlr sigied by him and
7 stating the time and place of deall, sl lherenpon  the

- ' " name of such person shali be removed from the regisler.

.

&

27. An.y person who—

Penally for dis-
hones! use ol

certificate, . ;¢ (a) dishonesily makes use of any cerlificale  of
regisiration issued under {he provisions ol

this Act to him or lo any olher person;

(b) procures or allempls to procuric regislration
under the porvisions of this Acl by making -
or producing, or causing to be made U
producedl any fasle or [radulenl declaralion,
cerlificale or representation  whellier in
wriling or olherwise; or

»
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Provided il (he Slate Government wmay, by nolilica- ' r
on, Tor reasons Lo be specified  Uierein,  exiend e o

aforésaid  period by a furher period not excecding tiree
maonths, ‘ ' :

(3) The Couneil, afler making sucly enquiry  as il
deems fit lo make wud on being salisfied that the opplicaul
was praclising as o nurse, nidwile, auxiliary  nurse-
midwife, heallh visitor or  1tlaj imuediately ~before -lhe
specilied date, shall tncorporate (he name of the applicant
in the list,

(4) The provisions nf seclion 20 shall apply to  any
order passed by the Couneil, under sub-secliog (3) as lhey
apply Lo an order nder seetion 15 or seclion [7.

(5) The person whose name is included in e list

. preparel wnder this section shall be enlitled to all (he

o

© privileges of u regislered person specified in section 6.

- (6) The Registrar shall, as soon as ntay be, after the
.expiry of the period specified in sub-section (2) or such
iarlher period as may be exlended thercunder, publish the
list "ol persons prepared  under sub-section (1} in lhe
Gazelle and the publication of suchi list  shall he the
couclusive evidence of the eligibiily of (he person included .
therein Lo praclice as a nurse, midwife, . auxiliary nurse--
midwife, lieallh  vistor or dai, as the case may be, in
pursuance of {he provisions of this seclion, '

¢ 723, (1) Save as provided in this Acl;, 1o person Prohibition Sorm
shall praclise or hold himsell oul, whelher direclly  or practice except as
indirectly as praclising habiluaily or for personal gaiu as provided In ihe
a nurse, midwile, auxitiary nurse-midwife, health visilor or Act.
dai within the Stale. - '

(2) Any person . who contravencs the provision of
sub-scclion (1) shall be punished wilh  fine whicl 1nay
exlend {o rupees five hundred.

PART IV—TRAINING (NSTITUTIONS

- 240 (1) The inslitutions which arc approved  and Training  Iuslipy.
recognised by the Council after inspection by its repre- tions. -
seidative shall be compelent {o train nurses, midwives,
aux#’sry nurse-midwives or heallli visitors, and lo send-
them Tor cxaminalion for (o qualilying certificales of the .+ ° o
Council. ' ©
(2) The Council may wilhdraw recoguition from any ' ‘ .
such inslilution aller ils inspection by a represenlalive of
the Council. The order of such willidrawal shatl  be in

- wriling and shalt be served i the prescribed manner ;

. ;. , ¥,

Provitled that no recognition  shall e wﬂ[nlrenvuf

withoul giving an opportunily {o lhe authorilies in-charge
of {he juslitution fran being lieard. :



« e—r— e = A ——r

3076

Alteratlon of
Btate Ttegisler
by Council.

Proccilhire in
ennquiries.

Appesi agalnst
the deelsion of
Couneil.

Dlsposnl of ilne.

" Malotennnca of

list. of perdons In
praatice. other

than those

ellglbio for remist.
ralen or deemed

to be enrnlind en
Binte Registers,
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Council be Lield fiy camern,  lounmd flowe, o
majority of (wo-thirds  of the menhiers  presest
and voting at the wmecting ol infauous concluct in

any prolessional respect.

8. (1) The Council may, il it consilers it so to o, and

altey giving due nolice to the person concerned mud enquiring -

into Dhis objections, il any, order that awy cnfry in the State
Repister wlich  shall be  proved 1o the  satisfagtion ol the
Counil to have been frandulently or incorrectly made or
Lrought about, be cancelled or amentled. :

. \
(2) The Counncil may direct the removal allogether, oc for
a specified period from the State Register of the wame of any
registered tiurse, midwile, auxiliary purse-midwife or hedldth
visitor for the same reasons for which registation may he pro-
hibited Dby the Council under scction 17 B

(3y The Council m;ly direct that any name romoved unider
suby-section (2) shall be restored subject to suclt conditions, if
any, whicl the Council may deem fit to inipose. .

19. Tor the parpos~ of any enquiry under seclion 5 or
scction 17, the Council or any commitice anthorised by rudes
made, under section 38 shall he decmed to be a Cowrt: within

“the meaning of the Indian Evidence Act, 1872 (1 of 1872), and

shall exercise all the powers of a Commissioner  appointed
wnder the Public Scrvants (Inguiries) Act, 1850 (37 o 1850).
andd such enquiries shall be coniducted, as Far as may he, in
accordance with the provisions of section 5 and sections 8 .20
of the said Pablic Servants (Inquiries) Act, 1850 (57 of 18H0Y.

20. (1) An appeal shall lie 1o~ the State Government

againsg every decision o the Council under seetion 15 or scc-

tion 17 and the decision of the State Government therean shall
Le final. ' '

(2) Every appeal under sub-section (1) shall bhe preferresd
within three months from the date al the yeceipt by tie party
concerned of a copy of sucl decision. '

21.  All fines realised under this  Act. and  all 1noncys
received by the Council uneler this Act shali he applied [or the
purposes of this Act or the 1mles ov. the repulations  made
thercunder. ‘ .

92.- (1) The Council shall canse to he prepared a list of
persons practising as noisc, midwile, auxiliary nurse-miplwile,
health visitor or dai in the State immediatcly helore the datc
specified nnder subscction (I} of section 3 (hereinalter in this
coction referred (o as the “specificed date™) as e not elipible
for registration muler the Act or are not deemed to be enrolled
on tie State Register under clause (€) of seetion 85. :

(2) Anv practitioner [alling ninder  subesectian () and
desirous of getting his or her name tneorporited in the list re-
[erred to therein. shiall snhmit an application in the prescribed

faim together with the prescribed fec lo the Registrar withm.

“six months from the specified date:

.“’/-——/

e
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s s . * . * lator,
“Lo (1) The Council shall cause to be maintained in the State Rexlator
prescribed manner a register of—

(i) Nurses,

(i) Midwives, . " N
(iii) Auxilary Nurse-Midwives, and ‘ S
(iv) Health Visilors, - o

rvesident in Madhya Pradesh who are eligible for cnrolment
undey section [5 to be kiown as State Register,

(2) 1t shall be the duty of the Registear of the Council Lo
keep the State Register in acenrdance with the provision of this
Act and of any eiders niade by the Council, and from tinic to
time revise the register in the prescribed manner and publish: .
< - it in the Gazette, o B ‘

(3} Such register shall he deemed to be a pulbilic doau-
ment within the meaning of the Indian Evidence Act, 1872 (1
of 1872) and may be proved by a “copy ~ published in the
ang_tt(_:. o

15. Tvery person possessing recognised qualification shall
be cligible for enrnlment on the State register on [urnisliing ;
. . ) ‘ e, e - be repistered and
to the Register proof of such qualification and on payment of "¢ " trallon fee
sich fee as may be prescribed and diferent [ee may be pres. fegistrallon fee.
- aribed for different persons mentioned in section 4.

Persons who may

15, (1) Subject to the conditions and restrictions i piiyhepes of
“down in this Act regnding practising as nurse, midwile, auxi- reis{ration.
iary nursemidwile, or health visitor by person posscssing cer- '
thin recopnised qualifications, every person whose name .js for
the time lLieing borne an the State Register sltall be entitled,
according to his qualifications (o practice i the State 45 a
nuise, midwile. anxilary nurseamidwife or health visitor, as the

4 ease may be, and 1o vecaver in due comwrse of law  in respect
of such practice any, fees to which he may be entitled,

(2) No nerson other than a registered nurse, midswife,
auxiliary narse-midwile or health  visitar shall be eligible to
hold any appointment as aurse, midwife, auxiliary nursemid-
wife or health visitor in any hospital, asylum, infiriary, dis-
pensary, maternity or child wellfare centre or any otlier medj-
cal or yublic liealtly institution,™ '

o

7. "Fhe Couneil may, upon reference from the Regristrar ,
ar otherwise prohibir the entry in, or order the removal from I'OWer of Council
the State Registee the name of any person— " o prohibit the en-

! fry or o direct
(") who has heen sentenced by a Criminal Court to retnoval from
fmprisnnment for an offence indicating  In  the State Register.
opinion of the Council such a defect  in the
character as would render the enrolment or con-
tinuance of his name in the register wndesirable;
or

(Y whom the Conneil alter inguirv, at which opportnnity
has Been piven to bim to be heard i person ar
by counsel and which may at the discretion  of

=



